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IN THE CENTRAL ADMINISTRATIVE TRIBQNAL HYDERABAD BENCH

AT HYDERABAD

Ng.A .N0.101/95

Batueen: Date of Decision: 28.2.95.

Ayilala Gopi

esApplicant,
And

1« The General lv]f:mager,
South Central Reilway,
Secunderabad.

2. The Dy. Chief Mechanical Engineer,
Carriage Rapair Shop,
Sattipalli Post,
TirUQathio
Chittoor District,

«s «RE3poOndents

Counsel for the<Bpplicant : Mr K .Sudhakar Reddy

Counsel for the Respondents : Mr.D.Gopal Rao, SC for Railuays.

CORAM:

-t

THE HOR'BLE SHRI A.Y,HARIDASAN MEMBER (3J)

THE HON®BLE SHRI A.B.GORTHI s MEMBER (A)

conNtdes)s
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1. The Generdl Manager,

" South Cenyral Railuvay,
- Railnilayam,
‘Secunderabad,

2. The Deputy Chief Meschanical Engineer,
Carriage Repair Shop,
Gattipalli Post,
Tirupathi,
Chbttoor District.

3. One copy.to Mr.K.Sudhakar Reddy, Advocate,CAT,Hyderabad,

4y One copy 4o Mr.D.Gopal Rao, 8C Por Railways,
CAT,Hyderabad.

5, One copy to Library,CAT,Hyderabad.

Ue WIED OPSBLE (LWULY e

YLKR




L]

(D
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I AS PER HON'BLE SHRI A.B. GORTHI, MEMBER (ADMN.)

JUD'GEMENT : s i

The applicant is the son of Smt. A.Munemma

whose land measuring 1.9 cents in Survey No.
T

20/178 wet land  of Sattyapalle village was

3

acquired by the Respondents for the Carriage

Repair Work shop at Tirupati. The cl;im of the

applicant is for a dirégtion to the espondents|

to consider h%s c?se for appointment, to Gr.D
|

post uncder the Respondents. .
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2. Hearé learned counsels for bOtT the parti

Lk

3. From the certificate dated 16-8-85 issued

it is evident that the applicant applicant is

the son of Smt. A. Munemma whose land was acguired

by the Railways.

by the Mandal Revenue Officer, TirupIti Urban
|
[
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4. In view of the above, £hé lear&ed counsel
for both the parties. agree that this|OA can be
disposed of with appropriate orders. Accordingly,
this OA is disposed of at the admission stage itself
with the consent of the counselg ofbgth the parties

with a direction to the Respondents L0 consider

the case of the applicant for appoingment to any

post in Group D provided the applicait is found

suitahle in all respects for such appointment

in his turn. The 0A is ordered accordingly. _ g!!’ﬁ
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No order as to costs.
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T TYPED BY : COMPARED BY -
CHECKED BY APPROYED BY
IN THE CENTRAL ADMINISTRATIVE TRID!N-L
I HYDERABAD BENCH
THE HON'BLE MR.A.V.HARIDASAN : MEMBER(Z)
AND
. " THE HON'BLE MR.A.B.GORTHI : MEMBZR(A)
pATED ¢ . 28 R-98
ORDER/JUDGEMENT W
m.A/Hop/C-lpONDO
in
0.A.NE, /0//‘25"
‘ Admitted and Interim directions
- issu
;f‘ Alloue
. - ,Bisposed of with Directions
' Dismissed
"k : . . .’.' ' .
' ' T " Dismissed ad\ withdrawn
' ’ - - Dismissed Por\Default.
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: ‘_Rejﬁetagfﬂrdared —— ¢
CNg hfdez_gghto costs.,
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